
Central Administrative Triiunal
Principal Bench^ New Delhi#

0,A.Ne.13i/95

Neu Delhi this the 27th day ef September, 1995,

Hen'ble oh. B.K, Singh, nember(A)

1, Sh. Krishan Singh,
5/b late oh. Baua Singh,
R/e 8-2865, Netaji Nagar,
Neu De T h i«

2, Sh. oantekh Singh,
S/e Shri Krishan Singh,
R/e 8-2865, Netaji Nagar,
Neu Delhi. Applicants

(through Bs. ounita Tiuari — nene present)
versus

1. Unien of India,
through the Secretary,
Ministry ef Urban Development,
Deptt. of Housing and Works,
N irman Bhauan, New Delhi.

2. Director ef Estates,
N irman Bhauen,
Neu Delhi~11.

3. Estate Officer,
Nirman Bhauan,
Neu Oe 1 h i.

(through Sh. B, tail, advocate)

Respondents

QhuER(OHAL)
delivered by Hen'ble shri B.K, Singh, Bmmber(A)

The learned counsel for the respondents

places before the court the order of the Hen'ble

Supreme Court in case of the applicant. The Hen'ble

Supreme Court has specifically referred to accemmedatien

No.8-2865, Netaji Nagar, Type-ll, Neu Delhi and hae

passed final order uhich is as folieusS-

"  that the applicant uould refund the
excess house rent ai leuance draun by him
uith 12^ interest uithin four weeks from
today. The Directorate of Estates shall



- 2 -

in" "
•  cUfi.fBri hv Krishan aingh

The OA 13S/95 pending befere
and aant.kh atiue Tribune^ have thus
the Central ^ stand dispesed ef.
beceme infructueua and stano

The applicatien ia dia„issed aa infructu.us aa
.Uead, d.cid.d by th. H.n'bl. dupr.». C.u^-
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